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cEN'rkL ADMINISTCATIVE ThIBUNL 

1 JuJAHTI BrNCFI;CUJAHPTI.5 

[JR GINAL pPPLIC,.TION NO. 	
,1 

. .Applicant. 

\JersUs 

Union of India & Ors . . 	. . 	. . . . 	Respondents. 

Fir,  the pplicant(s) 	7r 

* a 

For the Respondents. 

, 	 I 	
. 	. 	. 	! 	C 

Rçrs 	IE..,!__.__ _D_RJJ_ER 

24.1.01 	Present : Hon'ble Justice D.N.Ch o hury , 

Vice-Chairman 

L 

: 	 Admit Issue notice. Returnabla 

D 1 ' 2 	 28.2.2001. In the meantime Nr. B.C. Pathak, 

• 	 learned Addl. C.G.S.C. may obtain necessary 
- 	

instructions on the matter. List on 

2.2.2001 for further orders. 

Vice-Chairman 

Li 

• 	/1._A_ 

J 	 •• 

• 

• 

5 	 * 

7 '28 2 200l 	Four weeks time allowed to the 

Ad 	-- - - respondents to file writen stmn 
List it on 28.3.01 for orders. 

Vice-Chairman 

nkm 

28.3.200 1 	Four weeks time allowed to the 

r(SL ,c1)t1r* OLJL 	 respondents to 1ile written statement. List 

t14t1 

J\ 

it 1or orders on 2.5.01. 

Vic 

nkm 



0.A.No.8/2001 	 . 

c 

v/s 	LU\ 

31.5.01 	Written statement has been.filed. 	1 

List the case for hearing on 29.6.01 
The applicant may file rejoinder.ir any, 

within two weeks from today. 	 1 

eu-Chairman 

• 	
oL • L4 r6 - 

r 

4.2? I I va' -x- JAk, Uji7 i-4t 

•'-•"-'• 

_) L,kkw 

	

29.6.2001 	On the prayer of Mr B.C. Pathak, 

learned Addi. C.G.S.C., the case is 

adjourned to 27.7.01 for hearing. 

-. 	. 	 By Order 

70 

1' 7e 

	

29.8.01 	 List the case on 5.10.2001 to 
enable the counsel for the parties to 

obtain necessary instruction. 

/A 

ViceChajrn, 
bb  

5.10.2001 	. 	Heard the learned counsel for the parties. 

Hearing concluded. Judgment delivered in open 

court, kpt. in separate . sheets. The application 

is disposed of. No order as to costs. 

mber 

nkm 



H 	 CENTRAL ADNINISTRATIVE TRIBUNAL 

GUNAHAT1 BENCH 

O.A./EX 	No. 	 of 2001 

DATE Di' DECISION 5.10.2001 

Shri Arabinda Haloi and - 213 others 	 APPL ICiY'T ( s) 

Mr B.K. Sharma, Mr S. Sarma, 

Mr U.K. Nair and Mr U.K. Goswarnj 	 1AI'l F(B '1Hz APPLICANT(S 

VERSUS - 

The Union of India and others 	 RESP(nTT)ET ( s) 

Mr B.C. Pathak, AddL C.C.S.C. 	 ADVECATE :•R THN 
BEEP ONDENTE. 

'L-5 L)NdLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

THE NON 'CLE 

1 	:Jhether Reporters of local papers may be iIoed to see 
the judgment 2 

2 	To be rsierred to the Rporter or not ? 

3 	'nather their LordShips vish to see the fair copy of ths-  

judocnt ? 

4 .Jhether the judbment is to be circulated to the other: 
Benches 2 

judcment delivered by Hon'hle Admjstrave Member 



IN THE CENTRAL ADMINISTRAIIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.8 of 2001 

Date of decision: This the 5th day of October 2001 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shil Arabinda Haloi and 213 others 	 . .....Applicants 

By Advocates Mr B.K. Sharma, Mr S. Sarma, 
Mr U.K. Nair and Mr U.K. Goswami. 

- versus - 

• 1. The Union of India, represented by the 
Secretary to the Government of India, 

• 	 Ministry of Corn munication, 
N e w DeThi. 

The Chief General Manager (Telecom), 
Assam Circle, 
Guwahati. 

The Telecom District Manager, 
Department of Telecom, 
Tezpur. 

The Divisional Engineer (P & A), 
Department of Telecom, 
Office of the Telecom District Manager, 
Department of Telecom, 
Tezpur. 	 ...... R espondents 

By Advocate Mr B.C. Pathak, AddL C.G.S.C. 

' L 

0 R D E R (ORAL) 

K.K. SHARMA, ADMINISTRATIVE MEMBER 

In this 	application 	under Section 	19 	of 	the Administrative 

Tribunais 	Act, 1985 	214 	applicants have joined togethér and has sought 

permission to pursue the application under 	Rule 	4 (5) (a) of the 	Central 

Administrative Tribunal 	(Procedure) Rules, 	1987. 	As 	the issue 	involved 

is the same they are allowed to pursue the single application. 

2. 	The applicants are employed • as casual workers under the 

respondents. Under the Scheme formulated by the Telecom municatton 

Department the applicants 	:re 	provisionally conferred temporary 

status by order dated 27.5.1996. The temporary status conferred on the 

applicants was subsequently cancelled and the matter had been despatched 



:.2: 

to the Central Bureau of InvestigatLorj (C BI for short) for investigation 

of certain facts relating to the appointment of the applicants. The 

applicants being casual workers were allowed, to appear in the qualifying 

test for Phone Mechanic. As per Memo No.7-43/97-N C G dated 11.11.1997 

(Annexure 4 to the application), four categories of employees were entitled 

to appear in the qualifying test for Phone Mechanic, namely, (1) Group 

D, (2) Regular Mazdoors, (3) Casual Mazdoors and (4) Temporary Status 

Mazdoors. 

 ' 	 Mr 	S. 	Sarma, 	learned 	counsel 	for 	the 	applicants, submitted 

that even if the temporary status of the applicants has been cancelled 

and as they are still continuing, their status is that of Casual Mazdoors 

and as 	Casual 	Mazdoors 	they 	have 	been 	authorised to 	appear 	in 	the 

qualifying test. Therefore, there is no inconsistency to allow the applic?nts 

to appear in the test. The applicants were allowed to appear in the test, 

but their results have 	been 	withheld 	on account of the fact that their 

status is under investigation by the CBL 

 I have heard 	Mr S. Sarma, learned counsel for the applicants 

and Mr B.C. Pathak, learned Addi. C.G.S.C. Having gone through the 

documents filed with the 	application, 	I am 	of the view that once the 

applicants have been allowed to appear in the 'test being 'found 	eligible 

and even the cancellation of te m porary status conferred on the applicants 

does not debar them from appearing in the qualifying test as their status 

continue to be that of casual nature. The only relief sought for by the 

applicants is the declaration of the result of the qualifying test. From 

the written statement filed by the respondents I find no reason why the 

result of the qualifying test held cannot be declared. The qualifying Casual 

Workers/Temporary Status Mazdoors are sent for training only after 

qualified Linemen are appointed as Phone Mechanics. 

The respondents are directed to declare the result of the 

qualifying test of Phone Mechanics and deal with the subsequent trainirig/ 

promotion as per law. Needless to say that further action by the respondents 

iJ 

will.......... 
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will be subject to the outcome of the C BI investtgatLon relating to the 

applicants. 

6. 	The application is disposed of. There shall be no order as to 

costs. 

\LLc. 
( K. K. SHARMA ) 

H 	 ADMINISTRATIVE MEMBER 

a 

nk m 

* 
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:J cENi'kri... ADM iN I 	:t VE TR I }3UNc. L. 	SUWHi I 
GUWAHfTI 

I 	Sri cT-bir:i 	H?:Lo:i 
2. Sr:i. Pu1. i j Bora 

4. 
3, Si:ri Prasanta 	ac::h 

S1r:i. Dic:jan3bar Das 
5 1 }3'an 
6. Shr. Jit:i.t 

Dasanta Si jay Nhanta. 
8J S1T'J. 

Sjri 	anI:a 
11 8tfri Utt:am baha 
i1Shr'i Ranjit Das 

MaFesh t)cka 

ri F:;ama :t Ch t).as 
i.E1. Sjiri Ni p e 	Ci 	I -faln:i. 
:[r, Shri, Salir, Das 
1 71 E,rri N,pu,L Lnoudhury. 
1:::l'r'i 	Fa.ic.i 
1LC1 	i3.fr:i. 	E:i.:i.i 
2!LS1r'i Babul Saiia 
:21. Sr'i Eij It. 
22Shr'i .::aIriar 	Sai.:ia 
23 S r I P am ash Ch N a 

sfri P ankaj c;h, e try 
25 Sr ShabEn Ph Sa 

(ni1. 
271,SirI Mr:i.dj.i. Deka 
213 	r:i, lL.rra ci 	at 
29. S!r:i Sal in Stiarcjl ary 

Snr I Eyacya ;ri:ma 
rri. RajiL: c;oc:c:iI 

32. S r I Dh aran J. Sarc I ar 'y 
Si r:i t"ba r Barma 

3'I, 	i.ri  ir'ar'i :i Ph ial::dar 
p J. Mr i du 1 Pr L)as 

131~1 r I N.er Ba P Ia 
37 Shr :i daradh ar Das 

J. Jit;an  
Shrl 	rr' 3a:i k I a 

:ric:Irr.'ar 	ikia 
Zj. 	E$r:L Kanr:arp 	Sa:i.kia. 

42hSt ri  in rp r asad Dodo 
4'J. Panl:aj Si.trarJhar. 
44SrI Jitu Sarma 
45 1  Sftri Jyot :1 Prasad Salk I a 

rI L:)a, rapacJ 	trqiary 
47"r 	.. ......i. Sarrra 
4E S r I ( :1 sho r :. r Path a: 

~1~ 
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10. 

I GIV  

49hri rla:,.na 
!aLt1 	E3aik:i.a 

5:1 	hr:L Pab.an 	::ta:af:j 
52 	Ehr':i Sc!b inda Eihuyan 

r :i Sap eri 	51iuy en 
55Sbri J:iten 	serme 

!ri Gob inda Bow 
57.qhri Cheni ra m sarma  
53. $lir:i Pr'::het. 	3rjia 
59 	bri Ramdev Bcet: 

hriT ii ek 	F3or a 
SriFT'r"jlKLei;j 
Sb r i (b en:i,DeueI! 

ihrj i'ur" 	Meni 	seikie 
(hri Biren 	}3c:ra 

Shr :i Des an t: aj3huvan 
bjir,'t L)1!er'(nendr;s 	Kr 	a:; 

6l3!rj. Pul in Borah  
S1 r i (n :i P a 	Ei arm en 

th. Shri P 	abhal; 	i<al i ta 
r I Dep en bhuyer! 

7 : 	 Sb i Dh 	'. 	Basfop  
72 :Shr'i Je:yenta Phukar, 
7:3. Shr'j Kalyan Mech 
74, ShrI :nan Kr Payeng  
OWN Di i'en 	L)L!aF' 
76.8h r i 1.. Ii a 
77:, ShnI Bun anda 	Sonc::aI 
M.Shri cn ance 	Sc:now.e 1 
794 Shr':i MohRn Rnmnwni 

Elrj 'lai: 	:j.ri 	1tD1!c:r!a1 
81 	Shri LcIh:i t 	Sonowal 

Shri prSafui 	a 	Sofc,aj 
3h ri Ch eni 	P am 	Elc!rah 
84 r I RabIn Doiey 

85 Si ri Ph emch and P eciu 
i3l, BIhr:i Di nesh 	F'eqLA 
87 	Sir:i F:nJ 	Cr! 	Nath 
80 	I! rl DabL! :. 	Bc:ra 
89 Shri KalipadaRnr'a 

Sb r I ic:!p I 	F em 	T aye 
91 le:c!J 
92 S ri Seq en Deke 

t 93 	Sr'i Anil 	Kr 	Jias. 
94Shrj Pen3 en Adh:ikenj 

Shr i Shibjyoti 	lie 2 umd a r 
96 	B'hr:i ii. 	ja].MaIiante 
97 , Si-in I Abdul 	Kar:i m 
98 Shnj J)j.l::e:: 	L)i::e 
99 Shri Satya Ranjen Kalita  
:1 SSr I Mah esh Se no I 
IPihr .i $ieh 	Seal 
i. 02, Sh r I Deb as is Des 
i&iJ 	hr:i. -j it 	)as 
104 	hni Abdul 	Jabber 
1 0 	Bk r I Chintamani Son a 
106, bhr.L SIbe Pd 	sarme 
:107. Bhr;i jadat: 	Deka 



ard.: 	Debi 
Nayan Kal I ta 
Fie1:a Karba 1i1•j. a 
D:iren 1:h Deia 
Rob 

 

in 	1<arta asumatar:i 
E.,tp€n F3arman 
Ma I nut Haque 

z am ii. Haciuc 
Jat:taC:IaT'J CC 

n SaIc::i 
Nil ran Da:icniy 
N a b in 
Daya fl am So ro 
Dur]. av iaivar 
Si r'endra SasLtmatarv 
kaj rn Kr' Born 
Sane sw a r So ro 
Ni c am Swarci I ary 
Sar jay Dutta 
Nerendra Basumatary 
E::amal esi'.ar Narary 
Yama i(anta Chain]. acain 
P:iar !.1I 
s ren Rabha 

anu Rem r$oro 
E:iat:a l(anta sarma 

akat I 
Pradip Sut 

imian •; 
P red :1 p Kr Dora 
SL?k,t1 Lh t)?S 

P redi p Bore 
N ar,  eri d Y, 	a. lik,  a t 1 

Sanes!" Des 
1c :1 n a Rn :. 
iernesh f::atai 

Fr 	a.. I 
Swai.: an Kr Sah a 
:[i ira13r'a 
1 nc:l rmal EcDa 1 a 

n Eiar'ue 
tvlaubur Rabmen 
Ta i zudcl in 	imed 

b I C:r Born 
end ra Na1ti dc k a 

Ser'taa Ahmed 
1$acih i. Rain 1)e:: a 
t'!azn.ir' c1 I 
E3atw]. c: 	F:cal :it;e 

P • 4 	 ' Son ow a 
:1 h 	Drc:L 	3. 

Decal: aru Ch..tti a 
Di 3. ip b1cc:g 
Nia I a  
Jc::1es.;ar Ec::r'r 
C3aJ l in l3nrc: I 
L)ec:iar E3orc:wa]. 
J ten 	herci.a I 

109 Shni, 
1 1 0 	r :1 
111. Shr:i 

1:13 Shr:i. 
I 1i3ir'i. 
I 15 E,'hri, 
:1 1 6 Sb r J. 
:1 17 :1 

:1.8 Sb r i. 
:1 19 Sb ri 
l20.Shr:i 

::12:l. ,Ebr:i 
Sb r :1 

123 Shri 
124.Siui. 
i:s .Shr:i 
1. 26 Sb r' 
1 
:8 	Eb r' :1. 

ç h r' I 
131 Shri 
i.32Siri 
I33rShr':i 
:i.34.Shri 

5 
.1 37 Sb r I 
:s 13h r J. 

:140.Shri 
141 Shri 
1 42. Shri 
L4$8nr:i. 
:144 Sn-i 
145 1bT:. 
1 46 Sir :1. 
47. 

:1 
1 49 Sb r' J. 
:1 so Sb r 1 

15 1 Sb r J. 
152 ,Shri 
:L53 Shr:i 
:154 Shri 

156Shri 
157 Shr' I 

159. Shri 
•160.3hni 
16:1 .Shr'i 
:162.Shri 
:163. Shr'i 
1 6,) 4 Sb r i 
J. 	1:3t 
166, Sb r :1 

C 	c' 
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167.Shri Mahendra Che ll eng  
18 Shri I::Ihan:i 	Ram 	Dasumatary 
:19 	5:irj. R!::at 	Goowa1 

' 17 nDimbeswar saikia  

:12 	Shri Sob ir- 	Sc:nowal 
173.Sh ri Lob :i ' 	RD r a 
174 	Shr:i Ghana Sonc:wal 
175.Shri Lci:;swar 	Sonowal. 
17r'i NiaLl Hajarka 
1 /1 	Sb rI Di bya Sonowal 
178 	Sbr:i. Atul 	Soroa1 
1 7 Shri Prafi.1ia 	sc:,ncAIa1 

18hr:t. (3iT":idnarSa1i?a 
18:i 	.ir'i Upendra N ath Saikia 
182Shr:i. Siba 	C3cqc::i 
183Shr:i. i'41 ramal 	Pazr: 
184 	Ghr:i Rudra Thenca1 
185.Shri Tulan 	ii'rina]. 
1 	(1 	Sb ri Kb arc e swa r Sonowal 
187 	Shr'i !n:i 1 	Nath 
1E8Shri Ghana kanta Ennowal 
189 , Sb r I Mab eswar Sa I k I a 

Shr:i 3 ocen 	Sonc::wal 
191 	Sni Dira1 I 	Haz arika 
192 	Shr:i Dw:i. jen 	Dal shya 
193 ,Shr:i c4tU.L 	cm 	deka 
194Shr:i Panimal 	Sar4::ar 
195 	Eflii-i. E3a:: I 	Pam 	Ma:zh :i 
196 Shri :::ar-ura 	Ch 	L.ahkar 
1973hr'I }3iiftiwj:it 	r1:iakac' 
198Shri Nina Das 
199 	Stini Param:ita 	:Dey 
200Shr:i Ri,per' 	Ch 	Das 
20I.Shri Sanjay Kr Dab 
22 Sb i i th. k ban 	Ray 
%:c3 	EinI 
204. 	hr:. Dma kaiit;a matoa1 
285 cm - m Man jul a Das 
206 Shr:i Skehkar ChAti a 
287. S1i"i Ran j  an 
208. Shri Aloke Shoma 
209 Sb r I P rasan 1; a t)as 
210 Sb ri Gab i t r ± Das Roy 
21 1 ,Shr I Bis&a Das 
212 	h ri Ban eswar Ba :1. shya 
213'hni Rum:i 	<al :ita 
214Shr:i L.JpeI'i 	::.a1 	ta 

/ 
AKID 

1 	The union of mdi a rei'esentec: by the Eet;r etary to 
the Government of lridiaq Ministry of c:DcyimLu -Iic:atiDn 
New Dc In i 

2. 	The cm:iev G€nera1 Mananer, (Tel ec:om) 
Assam Ci pci a • Uuwatat I 

0 
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1,.. 

\ 	
(3 

The 	r J I C)' District M anager,  
--- Departm en t t. I Telecom Tez our,,  

4. 	he 	Divisional 	Engineer, 	(i":ri) 
Department ofT el 	c:om 	office of the 
The 	'Tel acorn 	Di. st i-i c: t 	Manaqe r 
Department 	of 	'l'e :1. acorn 
fe nu r 

sjsc:. r'1d an t a 

i 	Pf;RT i C't.iL.FlS 	c:: 	"r: 	c:lL)ER 	:iC3 	I iJi' 	Wi-11 CH TIE 
f••'iPP Li 	'I ON 	I S 

The 	present 	an p1 :icat:i on 	is directed 	against the 

n sic: '1: ion 	on 	the 	I::: art 	of 	the 	Respondents 	in not 

ciacIaninc 	the 	re.tlts 	of 	the 	of 	the 	Examination for 

prosiot:on 	to the rcist of Qne , Mechanics , 	TTAs ..  and 

Sr. 	TOs 	i • a 	the 	2nd 	qual:i 'fy:i'nc 	test. 	for promo 	ion to 

the 	restrx..tctured 	c:adre 	of 	-hone 	NaThan :cs The 

respondents 	ill eqs I ty 	di 551 lowed 	the 	app 1 icants. to 

annear 	in 	the said 	exscninat:Lor) 	althouoh 	they were 	iul ly 

cIuaI:Ltled 	for 	the 	sam a 	and 	the 	sppIic::a'ts 	thereaf'r 

moved 	the 	Hon q ble 	Ti:ibunal 	by way OT 	fiIinçOi.i No 157 

of 	198 	and 	the 	l"'k:in 	b1e 	Tribunal 	'fini1.,i.y 	d:ispoaed of 

the 	in 	•fsvc::ur 	o.he.apc' 1. can't;s. 	Now 	tie 	repondent:s 

have 	lilnhLlci 	the 	results of 	the 	said 	exa mi na tion  

w:LtI'ioi..ttanv 	further 	int:unat':jon 	to 	the 	app:t ic:antrs 

Through 	this 	appi inst ion 	the 	app 1 :icants prays 	for a 

di I"eCticll'i 	to 	the 	rc?spoI'idents'l to 	dec. 1 are 	the 	results of 

the 	said examination with 	a further direction 	to 	take 

follow up 	action 	for such prorntticir 

.2. JURISDICTION OF'"FHE: TRIDUNPL, 

The irpiic',ant dec::iar"es tf'i't: t:'ie 	s,Ibjec::t ma'ttei' of 



1• ]1 

i c t 

II 

I 	 \ 	I0 
the 	application 	is 	w:Lt iir 	the 	juri s 	t:i .5r 	cf 

: 	 •i'!• 	•i::Ar1 

The 	(p 	ii c::ant 	further 	dac:: I ares 	tn at 	the 

a::plic.1;:ion 	ifi led 	wtriin 	the 	limitation 	per:icd 

pr:cni.bed 	under 	Section 	21 	of 	the 	Administrative 

nib..ina.Ls 	(;ct 	135 

4.  

4.1 	That 	the 	(pi:: l:kr.:ants 	are 	c:::itl 	.ens 	of 	mcii a 	and 	as 

such 	they 	are 	entitled 	to 	all 	the 	r:H:t:s 	and 

pr:ivileqes 	as 	c.RAaranteec:I 	under 	the 	L:rSt:Ltution 	of 

India,,  

4.2 	That 	the ZOO its are presently 	working 	under 
the 	respondents as 	temnorary status 	mazdoor 1 	(Tt3M) 

The 	qr: eanc:es rnacie 	by 	the 	appi :icant:s 	and 	the 	nel ief 

soupht 	by 	the 	ai::pl :icantc; 	are 	s:uni I ar 	and 	as such 	they 

c:rvel eave 	of 	the 	Hon able 	Tribunal 	to 	join 	topef;her 	in 

a 	s:inole 	appi :icat:Lon 	invokinq 	Its 	pc:?uer 	under 	Rule 

V 4(5) (a) 	of 	the 	Central 	fdm:in:ist'rat:Lve 	Tribunal 

(Procedure )Rules 	1987 	to minimise 	the 	nwber 	c:rt 

Ii. 	I pat: : on 	as 	we 1 .1. 	as 	the 	cc:?st 	of 	the 	app I ic at ion 

, 	 Thi;'her ?3)onc3ent;s 	::.ursuant 	to 	a 	judpment 	and 

or::er passed by the Hon hi e Supreme Court 	a scheme 	in 

•V.!VV
e 
	name 	and 	r'l 	 t u TS cr t: 	of 	temporary 

status and regularisation" r  h 	 ae 	respondents  

ttiTVVVr..fV:t er 	cnmmunic::ated 	the 	said 	scheme 	vide 	order 

da i:ed 	7 	:t:L 	E3 4 ? 	in 	the 	said 	c"eme 	the 	rasrden ta 	have 
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I 	 ' 

Out 

j .' £•' • C r 	certain 	benefits 	to 	the 	(T 	P 	after  

H 

 

conferment of such s t t.is 

	

c::c:çr' 0..f:.t;_  the said order 	datec: 

7 . I I. 89 arc 1 c:s i nc the sch ama is ann ax ad 

hErawi th and meri<ad as A*EXURE1 

44 That the raspondant:s thereafter carat i tLLt'ed a DPC 

for p rant of Tarnpc::rary St.: a tus to the app tic: an t:si in 	the 

:tiqht of the Annexura -I scheme On 9.4.96 said DPC 

meet :incj heid and el 1 the relevant: recc:rds were pr'c:eiuc::ed 

before 	the 	said DPC 	The said 	DPC 	thareafte:r 

c::c:ns:Lder:tnçj all these rec:orc:ia qrrntedtemporry 

to the app I :icants The respondents i e , the Tel acorn 

D:ktr:i:t 	Enc:inear 	:iesu.ad 	an 	order 	vi.de 	No 	X- 

1 ./CMP '1/ 9/t::or) '7 	ci at ad 	27.5.96 by wh i oh 	a 11 	the 

appi. :ic:ants have been çrentecJ with the temporary status 

	

copy of the order dated 27. S 	is 

annexed herewith and marked as ANNEXURE-2 

4.5 	That the ra;cndentsthereaTt:er have ciec Ided hold 

the 	wri t:ten Examination for the roat 	of 	Phone 

ria:::t'rii.c:e;, arx::i other similar r:c::;t;ee c6 r'e 

c:;hj,ef Benare:i Manager, issued an order dated 29E3 to 

the D:i.v:i.sional (F() intimatinq abo.,.t the procedures 

and s't:eps to he ta:en in this reçard 

A copy of the said order dated 26.6.96 is 

ann axed here. i th and marked as ANNE.X1.JREI 

4.6. 	That the api:::l  icants bec't to state that all of them 

are e. :i,pib ta to appear in the said examination far 

promot: ion to the rost of Phone Macha n'i.c:s The Govt of 



- 

t_ 
.Lrdia 	M]n:L-:.t:ry of Lommu.nlc:at:ior" vide its c:r-der 	da -t;ec:I 

111197 has dafin:'d the a'licjibility c:riteria In the 

said lette:i' dated 11.1197 the el:icibil:ity criteria has 

l:: a an 1. a I ci cion as fo :L :Lows 

In re;ç:ac:t of phc::na ilecharric:s 1  wh:i La 	opt:Lons 

can 	be 	cal ].ed f: rfron 	the 	(:jr-: 	:Jieci.cla1' 

ma:.door/c:asual ma cioor-/T3Ms also buJit jAJ± U 

be sent for t"i.ninq after the qualified Line 

Man,' W I ra Nan a re app-o in ted as Phone Nec:h an Irs 

( 	c:(::py 	of the c3rdaT' 	ciat:ed 	11 l3 :?7 	as 

annexed herewith and marked as ANNEXURE-4 

4E3 	1tat'La 	fp::l :i.c:ant s beg to state 	that 	all 	the 

applicants are presently working under the rae pc.rcc:lents 

as Tanpc -'a'y Status Maz door as such they are ert I U ad 

to appear in the said examination for prorc:tic:n to the 

j:ct of Phone Mechanics. The t;}:i V :ti,c:ial ::Sr ,  :rieer 

Tezpur 	a letter dated 18698 	"c:r't'ard:iric:i 	the 

	

the 	appl icants for 	:ke-taurc:a 	of 	the 	hall 

pa r-mi i: 

The appi icants crave 	Leave of 	the 	Hon 	bS1e 	Tni::unal 

to 	rn-oc:iuce 	the 	sa:L ci c:opy 	:ttha order dated 	1898 at 

the 	ti. me of 	h earL nq of 	the c as-a 

19 That 	the apr::;l ic:;ant: begs to state that 	they were 

unc:iar 	the b crafi.de bel i eft-hat the 	resF::c:thnt:s 	tc:)uid 

issue recessary order- granting ha:L i permits to them but 

surpnis:i nqly rsuc::h order has been :is.sue?d by 	the 

responcients In fact 	the respondents by the Annexure-3. 
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c:'r'c:ler dated 	26.6.98 have on :iy nay 	 on 	tc: 

:::aiiit;es. It is pertinent to ment.on 

here theta! I the appi :icants had submitted the:ir opt:ic:n 

for the said exam:Lnatic3n H:: ever at that point of 

time no c:el 	letters were issued to them Si tuated 	thus 

the q 	app! ic:ants were c:onstra:tned to move the Hon ble 

H °Ir:ibunai bvav of "iiin:: flA. Nn 	17 mf jqç: 

Hon hie 	Tr:ibuna:t 	or the 	date 	of 	adcnissic:)n 	was 	picasec: 

I to pass an interim c:rder 	dated 	:22 	798 	c :i rec:t m c 	the 

1 resprncients to 	allow 	them 	to 	appear 	in 	the 	said 

H e::am:ination Final ly the said OA 	has been disposed of 

in favour of the app! 	 5 

4.10 That 	the cp::I icant. submits as per the order 	dated 

:1 	Ii, 	the 	applicants 	are 	entitled 	to pet 	the 	chance 

for 	appeeninp 	in 	the said 	Examination, 	Even 	casual 

are 	also entitled 	to piac:e 	their 	options for 

aa:id 	exem:[ nat:ic:n 	Hc:1A:ver, 	their 	traininQ 	will be 

•ft.er 	exhaust inq 	the 	r'eqular Er 	"-D 	staff, 	After the 

judpement 	and 	c:rder 	of 	the 	Honb 	1 e 	"r:ibunal the 

respondents have 	not 	done 	enyt:hinp 	as 	11 lcx*i up 	ac::t ion 

. east 80 	vacancies 	in 	the 	cadre of Phone 	Mec:han ic:s and 
I 
fn 	any 	view of 	the matter the 	respondents 	are duty 

bound 	to send 	them 	to 	tra:Lninc 	w:i. thut 	any 	"a:i I 	aid as 

has 	been don:e 	in c:ae of other employees. 	On 	enpui ry 

t he res:'ondents have 	expressed 	the:ir 	he1piessnea in 

th:is 	reçard 	wi. thut any 	judpment 	and order 	from the 

'ble 	Tribune)., 	In 	fact 	the 	prayer made 	in. 	the CJA 

57 	of 	1998 was 	r'ecard:Lnp 	their 	el ipibi lily 	but the 
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respondents misinterpreting the said order has not yt 

:isi.ted 
	any 	or'dr 	sending 	thcn 	to 	tr?in:inc TM 

applicants 	ha ve 	ci3de: 	several 	reqL(:,t.:3 	but 	same 	has nc::;t 

• 	 'e , ; 	ac::::eJed 	to 	by 	the 	T"e 	jtrcJerit:s 	v:irc 	no cther 

E;.I ternat :1 ye 	the 	aç:p :1 :icants 	have 	c::ocne 	under the 

prD:tive hands of 	this Hon b1e Tr.bunai 	prayinç for a 

direc:t ion 	to the 	respondents 	to fT1a::e 	nec:essarv 	order 

for 	theiri;rajnjfc 	and 	post inp 	i 	e, 	the 	follow-up 

act ion 	after 	dcc I arinq 	the 	results 	of 	the said 

exami nat ion, 

GROUNDS FOR RE:L x SF wi ni 	EG!L. i.iOV is iONS 

5.1 	For 	that 	the 	action 	on 	the 	I:::art 	of the 

respondents 	in 	not 	dcc:: I arinc; 	the 	res..dts of 	the 2nd 

qual :ifyinc:i 	test 	for promotion 	to the 	res:ructured c:adre 

of 	Phone 	Mec::hanics 	is 	i liepal 	arbitrary and 

violative 	of Article 	14 	and 	16 of 	the 	Sonst:Ltuti.on of 

:I n dia 	and 	laws framed 	therein. 

5,2 	For 	that 	the 	respcIic:ients 	have 	:iileçaI ly 	withheld 

the 	resul ts of 	the 	app tic: nts w:i thout 	any 	reasonab ic 

cause 	and 	the 	same has 	viol ated 	the 	princ:: ip Ic of 

natural 	justice 	and 	administrative 	fair 	play and 

nec: 	ssary 	order 	need by 	:1 ssucd 	to 	the 	c-esponclents to 

dcc: 1 are 	the 	rec:.0 its 	of 	the 	app I ic:ants 	and 	to pass 

necessary 	order 	for the 	follow up act:ion 	as 	per the 

c•>-tinc; 	Rules, 

5.3 For that 	the 	respondents triemse]. f have 	issued the 

c:iiqibi:l:ity 	criteria 	for 	the 	said 	scrceninp 	test and 

now 	they 	can not with hold the result-s 	of 	the 	s a i d 
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I 
examination that too on the piea 'IE'3i: 

fr'c:qi! the Hon hle lr::..natE which is per se illeqal 

5.4 	F::rthf in any vi ew of the matter the en t:  ire 

ac't;ic.n of the respondent are ii able to be set aside and 

quash ed 

The applicant: c::raves leave of 	the Hn ble 

T.bunai to advance more qrounds both factual as we 11 

as :i€i at the t::ine: of hearinc O1;e 

r: 	: L.. s :EiEI i E:xJ-[JsTED 

The AppI :i.cant 	declares 	that he has no c::ther 	altcrnatfve 

and eificac:::i ous 	remedy exc:e::t 	by way of 	filinp 	this 

apn lic::at:ic::n 

7. r1ri'EFw Nc:T F'Ev : OUSL y F LED OR p:p  r NP F:FORF  ANY 

OTHER COURT 

The 	App I :ic:ant: 	further c:k'c :t ares 	that 	nc:: 	other 

apl::I icat:Lon. 	&init: petit ion or s'it in r'ecpec:t 	of 	the 

suL::3:c:L: matter or the instant; application is li led 

bc'f'r'r' any c:t1ier Ctocr;,, Authority or any other }3ench of 

t:h? -Ior 'Die Iribun aT nc:r any such apç:l icatic:n writ 

pati tion or ScAT t:is pcndinp before any of t:hcm. 

B 	REL. i: 
FF:c c:cJpl,fT FOR 

Under the facts and c: 1, rcumst:anc:ea stated ahc::ve 

the Applicarrk; prays that this appli cation be admi ttec: 

rcc::ords be cal led for and notice be issued to the 

IDN 
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Re sp onden ts to show cause the 	i 

fc:)y' in t h is app l:Lcation shou:td not be 

hr:jnc 	the parties and on :r'usl of the rec: orc:ft 	be 

:l.ed to grant the fol lcmianq rel iefs 

8.1 To di re-c:t the Rrc:nc:Iente, to issue nec:essarv crrder 

dec 1 ar':inp the results of the said the 2nd qual i fyinq 

t.:st 	for prom(:t. :ic::n to the rest:r :tur.ad c, adre of 	Phone 

Mach ar :i.cs 

• 82 To i yc:t: the Respondents to i asue nec: essary order 

• 

 

to t:ake the follow up ac::tion 	:tnciudinc training and 

pnstinp 	after dcc: I arinq the resul ts 	the 	2nd 

pt..al:j fyinp test for promotion to the restructured c:adre 

of Phone Mec:han I 

B 	Cost of the app I ic:at ion. 

34 Any other ral ief/rej,jc:fs to th:ich the Applicant is 

e:tit]ec to 

9 	1 •'i• ::p  :[ 	c:P.DER 	r:y.;r f:'g 

Ud;r the fa'!;s and c.':ir'c:uytarres c:f the c:se 	thc 

anpi :ican't;s 	pray 	for 	an 	interim 	order dir'ec:tirp the 

responce ntst.o 	issue necessary 	order dec:larinp the 

results of the 2nd quati I fy:inc3 	test 	for pr'nmotjon to the 

restruct ured 	c:edre 	of Phone 	Mec::han:ics durinq the 

• ::ard enc:y 	of 	the 	c, 

:i.3, 

The appi icat ic:n is f iled throiiqh Avoc::at 

5~ 
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I 	Shr.i An:iI k• 	 -Lft 40 yeai"s 	son 

of 	:r :o. , at prent working as iemporary Status 

• i,:door In the Ofl:ice of the SDE Phc::nes rpt.tr, do 

hereby sol emniy aff:i rm and yen fy that the statements 

made in paraçraphs 

an e true t:cq)y knowl edqe ; those made 	in 

• paracfrapa are true to my 

.nformat ion den ved from records and the nests are my 

humbi a subm:iss:Lons before the Hon bIe Tribunal. I am 

dully authonased by the other apl :ic::ants. tr.waar this 

ye r :1, f Ic: at I on 

And I siri t.hisvr:frat:cn on this the 211d cia 

of 

4 cLJ?7-fna WaJoi 

It 



* 	- 	
ANNEXURE-i. 

CIRCULAR NO. 
(3OVEF.:NMENT OF INDIA 

DEPARTrENT OF TELECO1MtJNICATIoNS 

STN SECTION 

No. 263710139.-STN 	 New Delhi 7 ii S9 

To 
The Chief Ieneral Manaqers.f  Telecom Circles 
1'fTH. I New eihi/Elcmbay, Metro D:ist .Madras/ 
Calcutt, 
Heads of all other Administrctjve Un:ts. 

.Subje:t . Casual Labourers (!3railt of Temp:rary Status and 
Reularisatjon) Sie. 

Subsequent tc the isue of instructioK recjardinq 
laristtion of casual labourors vide this cffice letter No269- 

• 29/87STC dated iS I 1.88 a scheme for :onferrinc temporary status 
on caiva]. labourers who are currently employed and have rndered 
a coktinuous servi.e of at least one yer has been approved by 
the felecom C:cmisri Details of the scheme are furnished i n 
the Anexure. 

mmediate. action may kind.y Ie taken .tc conf-er tempo-
• 	rary litals on ai I cii qibie casual laboLirers ir accordance with 

the above scheme. 

3. 	I 	In. this •  cc'nnect ion 	your ki id atteni ion is invi ted to 
ietter No.27-6/34---STN dated 35.8 wherein instructions were 
issuef to stop fresh recruitment and enpl-:yment of casual labour-
ers for any type of work in Teledom Circles/Districts. Casual 
labnuers cu1 a be er ic-cod a r-j e -  30 3 35 i i pr.j ec1 s and Elc t i 
-Fl catlicri circles only for specific wcrks and on completion of the 
work the casual labc&rers so enqa.ged we rereiL:ired to be re-
trenched These instruct ions were reiterated in 5.0 letters 
Nc'.27-6/84-STN dated 224.87 and 22.537 fr - :'m mernber(pors.and 
Secrtary of the Telecom Department 5 respectively. According to 
the ns1riv t ns subsequeqtly issued vide t is :fire letter 
No 2ø-6/84-STN dated 22 6.88 fresh spec I I :1. c per :icds in Pro.jects 

• 	and Eiectrificatjc'n Circ.es also shcld rcrt be resorted - -ci. 	- 

2. 	In view of the above . :1 nstruct ions normally no csuai 
• labcures engaged after 3.3.85 would be a'ai. lable for consider-

t ion for con ferr I nq temporary status. In the uril ikely event of 
t-her being any case of casual labc'rers encaqed after 3.3.85 

• 	requrinq ccnsideratjcn for conferment of tempo-ary status. Such 
cased should be referred to the Telecom Ccmrnision with relevant 
detals andparticulrs reardinc the action taken against the 
o1fi4er under whose author: cation/approval the irregular engage- 
ment/ncn retrnchment was resorted to, 	 : 	- 

No Casual Labourer who has been recruited -  Aftek 3.3.85 
shoud be granted temp::trary status withowt sp*cifio approval from 
this cffice, • - 

4.. 	The scheme final iced in the •nneure his the concur- 
rence of Member (Finance) of the TeIeicm C:cnmissicr vide No 
SNF/78/98 dated 27.3.89. 

9 

• 	 - 	 •, 	 - 	 .•- 	
-- 	 .--. 
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5 	Necessary i nstrLn:ticns for e:ped:i t ious implementation 
of the scheme may kindly be issued and payment fcr arrears of 
wages rlatinq to the period from 1. 1SS arranged before 

1: 

ASS ISTANT DIRECTOR. GENERAL (STN), 

L:opy to 	 - 

F' S to MD S (C) 

F'S. to C:hai rman L:cmmissin, 

Member &S. / Adviser (HRD) uM 1R: for information. 
MCI3/SFA/TE -Ii/IFS/Adrnn, i/CSE/PAT/SPB•-I/SR Sacs. 

All rei:qnised Unions/Assocjajons/Fpderatjr;rs 

sd/= 

r 

ASSISTANT DIRECTOR GENERAL (STN) 

ii 
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- 	 . 	. 	 (NNEXtJRE 

C;SUiL L.1;O.JE.R8 (Rfl OF TEMPOR(RY STTUE' AND REGULRI8cTION), 
:SC:HM . 	 , 

. : .j 	 This schemE Ehi I be cal id L:aLtJ, Labcurrs ( Grnt 
Temperry Status and REcju1r1sataon 	Echeme of Depirt -rnent of 

- Tel ccmrnuci:icit j;ifl 	199 	 S  
- 2 
	 This schrne wi I I ccn-e in force wi th . effect from 

1189 Dnwards. 

2 	 This scheme is i.ppi .i cable to the casual 1boLIrErs 
picyd 	the Departmc•rit of Teicc'mmun:i cat icns  

4: 	. The' çJov,isic'is in the schemewculd be as kr1dr 	. - 

V2cnc is i ii the -roup D cadres I n var ic'..ts o f i. cs of the 
Dep:r•:;rnen; lof Teicccrnrnunicaticns wcuid b exc :1L:i.'1' fi lied 	b' 

:. IçLI •! , - tLr•ffl cf casual labourers and no outsiders would b 
app!: 1 fltCCJ to the :ic!re e:<cept - I n..  the cse of appointment ctn 
::&rna;sicIr1te groundsi t I I I the.absorption of al I ex ist ing casual 
labcu..tri-:r; fuifillinq the eij:ibility Qualification prescib?d in 

- 	 . 

 

the rlevnt - Recrui tment Rulesm However reqular Group D staff 
enderd surplus for any reascn wi I I have pr icr c Ia umn for absorp-

tioi aqaiist the existiic/future va':ancies in the case of i I I i t- 
rae casual labourers t:h rqular istion w:i. I I be ccnsi dered only 

• qainst those posts i n re:pect of which i I 1 1 teracy wi I 1 not be an 
:Lmpedlmen -; in the per formance of duties hey would be a! ic'wec age 
relaxatidh equivalent t::::t the per iod for wh-i ch they had worked 
c'nt inouly As actual labc-ur for the purpose of the azz.l imi t 

- prescri bed for appointment to the - group D cadre if rquired Ouk 
side e-c-'ui tnent for fi III n-cz -up the vacancies in Or. D will be 
per mi ted only under the condi t ion whe-:i el. i qi hle casual labourers 
- are NOT avaiiable - -- - - - 

1 1! 1 regu..ar ziroup I) vacancies are -available to absorb all 
the -cisua1 labourers to whom this scheme is applicable-, the 
:asua.l ldbourers would be :onferred a Temporary - Status as per 

p 	- the dtails. qiven be].cw. 	 - 

- 	.....  
L LL_a' L5 

i : 	Tm.porry stitus would he conferred on all the casual - la- 
houers 	ur rent iy employed nd who have rendered a ccint I nuos 
ervic - at. least one year, out of which they must have- been 

engagQ -  on work for a per iod of 240 days (206 days :1 n case of 
offic$ observing give day week : . Such casual labourers w:i 11 be 
designte-d -as Temporary '1azdcior. - - 

- - 
	ii : Sch conferment of temporar'y statLs uoui d be without Ve" 

Arenck to the creation / avai lahi I I ty of reqular,  Or D -p'ists 

. u ) Conforment of temporary status on i. casual lal:ourers wou:ld 
not - i hvoive any ':hanqe in his duties and responsibi lit :ies 	The 

,engagement wi 11 he on daily rates of pay on a need basis He may 
• - 	be deployed any where wthn the. re:ru:j.tment unit/territorial 

- 	 - 	
- 

 

circlet on the basis of avai l.b -:: 11 tyof- work - 	 - 

iv) Such casual labourers who acquire temporary status wi l not 
however be hrouqht on to the permanent establishment unless they 
are selected through re-ul ar select ion process for Sr. posts 
S. 	T(1J:rary status woul ci entItle- the casual labourers to the-- 
fol lowinc benefits 	 - 	 -- 

11 
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10 OfWek.Casual leave Or any other 	leave will 	not be 
days 

U Rdmi ssible.  

I 	hI 1 on,their MgUl ar i sa ti on .They 	I 	 I 

benefi t II 	encasement 	 F 	 :1 
I. U 

fo&any reason  II 

: 	 n t :i. 1 . .1 	service  r 	n 	rE d LHdE r lemporary 	S C! 

for 	I.. 	 UP U V PCSE , Of retiremen t bene f i t 	after t hei r 	I 	 11 

three ::rvi 	on attainment years'continuous After .......dEr:i. nc 
temporary status, the casual labourers wcu I U be treatep at par 

).At :L.)f 

;., rr1 would.i.: 
. 	

: crant.: 	C: .:i:(. 	:1 \'o.I 	 rcc:rc::: 	avarCE 	:::fl 	tfhe 	 rc I t idn 
- 

0s: 
. 	 . ,-. 	'.,.. 

ie 	o..... 	:: J 	:1 	:: 	o .. I:.: 	; 	:: 	: 	T 	::i::i 	0. 	 ' 	::: i 	r i:: ' j 	j. ci: 	;:i . 

fur n ish t w o sureties i r :n 	permanent 	Govt.i1:; 	::! 'f 	L; i :1 	i:.--. 

:1  L ....:i I 	S1 	are :i regularised 	i;ji. L i 	:rti 	ci.:: 	•I.:i:.: . 
F 	

" :1 
Fh. 	:.':Lt:f 

. 

I :iJkE::c:! 	bonus 	::Ii-i:i.:/ 	at 	ra t es 	as 	app liCab!240 	i:::2JEt:i 

I I 	 I 	 IIC 	) 	 ... - I I 	 I 

admissible Icasual  I 	I 

r1  .......-- ................................1:4.....................................4 	 _4: 

	

LI 	I 	!iilL!.iiI:.I 	V 	. 	 Ii 	.. 	I.... 

I 	r may be c: 	apa nsa d within a CO do n: wi 	h 	 r El 
aEua a::u 

vant  I 	I I 	I 	j 	Disputes 	 I 
I 

work. Iaviiiability  I casual 	labourer w ith , tymporary I 

 - quite 	III 	II I 	 I 	III 	I 	I 	1 

I 
I 	I 	tem porary - 	 I 	miscon  

du 	I: c: the same and i E. 	pr ove d 	in 	an 	a 	cIII 4 	/ 	f .L 	:1 	vi n q 	him'relso  
I 11  hisservices willdispensed 	- 	I 

1 	1111 1 11 I. 	I 	 I I 	 I 	It 	 11... 	I 	I 	- 

I 	I I 	I 	I 	1111 	 I 	 1 

a c;Iat.:a 	amendmants t 	sc:: hame 	and/cr 	to 	iS.LtE 	1 fl3 : a ::awar 
tions within the 	framing of 	the a:.. homo 

.1 



. 	- 	----" - 
	

----- 	--- 	: 	-____ 	-. 

iH * 	
o& 	 uP, B — 

k 	 4 	 I  DEFARFNT OF r[ ELr)Nt1J'IIr TIONS p 	
OF 1 L O 	I IL i Dt , I 7PIJR 

I ELPUR - tJ/I)() J 
i. 	.:.. 	, 	• 	 / 	 ' 	 .  
t 

qP 	

nI 3 	4 	'L '  b2 	7b 
V) 	

1; J 	
r 	 :, 	 CI 	C Ill 	,) 	J 	r 	i H 	m i I ç 	 fl ç j I: 	 It 1 	p 	

3 
1 urs LI c 	i( IIIId('T (t1 1 / it V1/'t 	dd 	9/FJ,, 

fl 	
Li 	ht I 	

utid 	 t I , 	I1 	( 	td ] Nd (t fl s/P r 	1 iu I dtt 1 	(door 
C 	I1 	

I 

 

W ere b y ' o I r r c d 1 rnp o i v 	 J C h 	 I 	L - Litiur I ( 	mt 	rijinr r 	C41 	II 	:j;1 	; 	 Lh 1 mIhdi 	III f 	( 	 t 	' 
 

	

i t oi 	u \ 	' 	 ' 
 & ' 	

1 	 C ) 	C rn ( r 	t C) ( 1 c'iipw 	y ' i d t I. 	t h 6 C A s u un - 	W( flt I d 	i 
I 	 flrjt  involve 	any c hange Q thc'j r (1Ii cI 1 	I 	r,JlUj 1jjI 	(l 	

I 
, O rK),gumentowi j lj bV on 	j y i 	t 	r 	

4 	 I 	fl 	 f I 	I 	t 	IJ 	Clp 1 r 	d 	ny u;h r 	H i i, 	I i 	LV 	 ur t I i r ; tur 	1 c A 	Jes % on " the basis 

i 	t 	II 	I IV, 	
I 	I 	

I c 	, 	I 	Ltd 1 	lQI I 	_ tAItlC) 	 f mrnw i ry 	t)t d t US 	Wi ] hi!r 
I 	

ra ,1t)IIIy 	UI 	fii,jj 	tJIi H 	p 	(flt&IIh( 	 uni 	I5I 	j1P'1 T 	 I Itj 	hrrIuJi I LJIcl A 	6e 1 	 p r U 	t . fo 	rn(p 	r) 
. 	,. 	 . 	- 	 . 	

I 	.1. 	•. 	, 	•, 	 .' I.k) 
 

	

, 	
I 	1 	

1 
I 	

J 1 	I 	*IflpL)T dl V-sL a WpaIII II I (1 	II ( 	1 1 No ( 	ç 	] 	ahiu; c 	tu $II] 	J IiIIq 	l)tflI'j j 	 I Q;. 	: 	 • 	. 	. 	, 	 . 	

: 	 L 	 . 	. 	. r 	' 	 ( ( ) Wa ge s at daily rate , 	 to 	 ((fl o j p<y for 	 reg ul a r  CC 1:) 	 i J L 	1d i n 	D(\ ,HR A, 

A. : 	 I)) 	f I L 	ir 	(fl 	)1 	I) 	t h  { 	
I 	

I11I 	)i)1 	flU 	\ 	LIlE 	U 	I 	''  I 	 u 	dIll I •fcii 	a 	3 1Ij 	/) Ildy 	U) 4 year..f 	1 I 

( I ) 	I (q 	I/(I fl 	J 	(1) ' I 	
d ay ii 1 	I ) ; f 	p 	f 	I 	) 	flfll 	 ( I 	 4 	(I ) 	j 	tjj c) f ')I I r 	i i 	I 	loave. I  11 1 V I 	k i iic 	if 	I LV I I 	L L : )r)t L- 	fc 1 	, 1 b I 	ii II 	(15 	 I 	) 	C))AJE d 	to 	L 	r y 	11$ 	Ii I 	 3 I 	 jj r 	 j U)) 	I(I I r 	i fC1t 	U i i ii iUI) I'y 1 W 	not j 

I 	
' ctii I d to the brc 	ji of enccn(Int, 	 0110t e nm i n a tiow I 

	

I cf sevvice for I1H 	1UIt UI tJ -)eir qui et l(J H 	
I 

	

I 	 I 	 I 	11: 1 'Cri 	r ount nc D  U 	I 	1( ) v t 	I 	 If UJt 	1 (flPQt trv 	(3j ttu I 	 J) 	hI pktT prt 4 of re Q Iremenj Lsct Aba Lhi r 
)RAW , K Z I 	

1 I 	 I 	 1 	I 	I 	 I I 	 pp 	itt rtmdn ]nq' throe VtdI 	cDn1 no 	rv1c on 	t t tLncnni 

	

I
' Temparapy Styt,, SheCasum 1 Lliii r r r 	WI cc I d Le t r -tt d it lilt r 

I 	
141 iii 	Lm1 JO) at / 	t 	p 	e ncp 1 oy o e S,for th 	p1 rpi 	oi 	c o n I r b u t ion ol 	C F FM 	i 	('IQI J t 	] Jj 	dc th e  r,b 	I 	 to r 	 ri It 	of  II 	

t cval Adiince/glood Advankecm th 	nn curcumticjn; I)PI J. 	i f fflpnr1ir / r 	p 	'flp)uv 	peri'tdr1 	th ey 	ttA)r)cfc 4 	 ,io 	 t1I P e rm art (--iry 	('Jt 	1 I1d 	01 	thi 	dp 	uit 

I 	 tint 1 1 t1le y are rcc1 ' lid I 	(1 	H 	t'st ii u' 	n t' t 1 ed t n p LIluc - - 	 t V I y J I Ill Cl bt )flu1 t ui 	r t 	 PP 1 J I 	b I e t 	C t si LI1 i ihu ir - 

	

. 	.. 	 . 	
:..... 	

. 
It 	

1 
t 	

I 

	

• 	 : 	• 

r 	I 	

41 

- 	 L
j 	 . 	I 	 • 	. 	 ..._.: 	- . 	.. 	- 	••-• 	 1 

I 	tttI 



..- 	 I -.--.. 

• 	 r 

I 	

.,:;. 

:c.i 	 ?Y.)jc.: 	c: 	a 
a 

	 d .jçç: 	
:ii,•j rt:.1I. 	r 	ui:: 	;,9•:.;r 	011 u. 01 J. 	.J 	I 	

ILtr(• 	wi ;h 	;Inpu.)- 
m 

(h ) 	
ttfflpc.r.y 	!: 	

a n, acoc- ia 	aP::i.vL 	 I. v 	 i i,rc 	h± un 	 a 	
d 

	

an'i;I
Ic U1 	t.ay 	on 

t flfl , jtj - 	or 	
0 

,ic;i  

a' 	 ar'r' 6. 	 .r o 

o1:mInR,f:r :i ,jr] •fl' 3ç;' 	y 

31. 3,30' Nr1i: 	)f' 'flU. OLW 	
3it3F (INn 	O'l'JNTRY 

IN 00p1". 

2. 
• 	:. 

p. 
• '1 

21 

• 0 

• io. 

• 1, 
:3 4 

: 
4:39. 

• 

•23. 

	

• ,,. 	_,,•.," 

	

S . 	2'. 
• 

' al'; 3 	'id a 	H a '1. a, :3, 
Cu, 	a 1" 

1f:3 
"U' "02/CO 

P i' aa; an ' 	Kc:c:t; 
SCE' 05 

•(f'1 05 / )3 / 	33 
Hahn] 	'}I",.;v,n .• o1r 

J. 
S  :3;f'.'.':. 

I]. 

joy 	1iaI;t; 
nr:,oI'f1:l,,. 1s/c:U/oC 

I 	1 i 	i I, 
U . 	0th a I 	L J 	) el  ( ) 
Sr 	1. 

	

J. 	.t,3a'a ' 	I: 	O(.C{. 1:: 	
/3/Co ' 

3""t:'3'i 	Utha 
an ao3"'ayi 

 

003: C)aU /(/Pp 

Ca I ii 
 Nip] 	O3'i.trj;i'' 

Pu I 	I Ia I o CDECy:J /u;a' 
Hou 1 	Nath 	

, 
'/3)1 	1 	i 	I ,, 	'U 

H 	bu 	EUL , CDi,:i'rpj 3 
. Si.)Uop I . . 

Oint; 	ha Lp a.L  
J. I:: 

,:; 
 .i 

 f.ai:"1 
 , 	r' 

	

• 	
• Oh 	Oa.i. k :3 :I;i33 ':8]"o:,/c13 

'u c' 
5 	p3pP"p3:.{ 2Eu' 

3; 	Ja 
 P'.. rru 

 
Hwarn i 
'Sancji'n a 

P3p3"p;  
Ph "P03 •;)/''3/E10 



12,Lr 

 

• 

/ 
/ 

1  0 J. / 

.E1Ii 0:L /01 /U 
ITh 

1r IcIJ1 	Kr' 1.c*:u t oi. /o 	c 

Nan 	1 	i: i a • 	 K.C.l1I 01 /02/C2 

• Dadh ar 1;oc.1.m1 01 ,'02 / $8 

:0E 	c':llE IRUC; i .cr:o 

;Citl$ :19/04 

2. r 	 v i 	fl ;l I / 

Ir-Ir GD ECORS 21 /(:y,'r.I 1.:3 

i 

5. Ra naprosad Bbds SPECONS 2 	1'o. 	'0 

6 P ar ka •j 	St t 	:.dh a 25 /04 / E$ 

0kIL 	:.IflfL' 	, 

Ffi 
:1. 

S 

• io 

12. 

14 

1. '7 
.3.8 

1 /  11 
20 
'' 

22. 

24. 

26 
1./j. 

I I t;t. 

'Iaii 	 Ir a 

aIn 1::rt;k I 

C3ct::  
:. rai 	L)a;. 

Cf,w an $hLyial 
t1ri 1tr'na 

ljct:tE'd 	r;:i 

'ij 1.a.k 
pj_il 	:at&l;i. 

(:: 	 I 
i 

JIirr L:toTa 
:ar t;a $huyati 

: 

P1 JS 

:::i 	L. 	j: .>1/':.1. •'$ 

3: ) i  

soI::tL 3: (,) j. ,'()l. /3$ 
T.r'i 	i. (:) 3. •/:3./1;t 	1 

SUEPC O :.i 	) 1 
i o1i:.1/n3  

01 ? 	,'1E 

I c) 1 	' 	 /I31 
I1;n:f: 

 
CL ;'EJ13 

:1. 
•I:E{L :1 o 1 	/88 

L. 	i: oi' 	,' 138 

KMEPGL I :i ,'0/IEI 

SDEPCL X 01 /0/$$. 

SCEPU l :i /:);,'11E) 

* 	d 	 1;o v ~ (", I 	I,j i 

- 	

'' 	

ItIpIII 	

Ii 

Il1 



:?/,, 	

•',: 

: 

, 

• 

•/:..:[' : 

. i  SL • 
lii 	)::;i. 

. 

2. 

 

:LPL)' 	
1/(.)1 /(.: 

4 
I: 

:::N 
F:i. p 

. 

. 	
A:/ c. i:r) 	j 

;oE::P1)friF 	in 
7 

...i 	L 	
''Yi cj 

t 	.I1Lt 	j 
,, 	 (I 	( J 	< 	j 	,'( 	 , 

Scr Lc ,' 
' 

frI•Hs•i 	 j 
:i 

. 	.D'LMJ (J 1 
rE:I'j)f1 

j.; 
Ch 	I i 

sDEPDMJ 

1 
tr ij 

I
/U5 /113 SUEPUMj 

I 
C .  h o.t / O 

I. 9 1 	! 	ru 01 

DEP t:;ij 
(fl /04 	38 

anj 
o wl  

3 

• 
' 	2. :n,• 	L',.; 

fdh1.;:pj 
• 	.: ITh 	vj)• 	

llaJNnidar 
Z - :. 	z i; 

7. 
L)ip 	L: 	i:.;; oi /1:1:! /& 

• 	# 
sa tv 	a Nit j 	i:j i 

: 
E: 	ly p":z 

hlihr;h 	i3ai'n 02,' 
Aly. 	j SDEPTZ 

Ii ;i'.p 
SDEPTZ 

• :14 
ih 	

rft> 1 r, p rz • 
'ci 	rI'I 	i 

1Yf:
'j:i 

01 7.  DI IJJ[:p 

• 	Ei, .1 fl. ( 	:t 	'04 
FIj: i 	is: ci 

)if• 	rz 
Ni.',ar1 	I 01 

tip, 
 21. 

 
F 0•l 

SDEPTz 
Knen CAI L): 

I:pI - 
 

nrri 
I• 	• /06/ 

SDEPTZ 2 1/07/00 

•:. 	IThc1 

• 	1.  

BaEumatary 
. 	:;:. 	':1 

• 	S 



'-- 	

\.4- 	. • 	• 	 . 	. : .. 	
*' . 	 •• 	.. 	-.--.--.. 

: 
— S 

.. ::_2_T ::: 	
\. 	

\ 
. 

_ 

' 

• 

_2k--- 
. 

• 	. : 

•: 
/.i 

. 	 P ; 	: . 

.. I 	• . 	 . 	, 	.. 

. ,/ ': 	 . 
C, 	j/Ci'L•; 

j 	.o 
..,I. 3 ti.r1 	1:i 	 . J):: . c 	t.DL oii:.:,'c_ 

•" r 	ry i'i i r an 	wa 
5 /•8 

. s -f . 
stEPu1:L (2/(' / 9 

, 	. 11ab i F• 	 a 
UEI.fl)L (:)/BE 

•1 	

• 9 i:ii 
iT .t, j/O'L't: 

. 
Dtri;tb 	,:;rLI:-Ih 	• 

1.E/:i/1E 

t3D't.')L. 24104k1 
• PiLi ii° 	Kr 	Edc 

25 
• 	,. .'I1 V 	I?Jci 

U.)L % 	,' 04(fl 
, 14 N:i0ai 	8lIrE 	1 

00LU)L. 
• 15. :n jy 	D.t;i;,t 

8D2,.JDL 27/04/8 
4 1 1TI\cir a 	EuaF'y 

so::PJot. 213/04/hB 
• 17. r' 	N;u-z:a 

S))EPLIDL 
• : 	

,.18 Y:ma 	K 	ChLmi.ga El 
:20(04/88 

. EPUDt.. 0,0 	8 
20 1 rr 

DL 3,  0' 	/ ", E, 
I 

l3ll 	, 	ii 

Iat:k SOUPTZ, c):i 	1./0t3 
2. 

T / 01.'( 	,J 

01 
• P r.FLd 	p 	Krjr 

01101/88 
6. Eabt,.d 	Oh 	Das 

Fa(1pOc;Eh 	
• 0VT7. 01/(51/80 

8. 	• n.1Lrndr.a 	 y 8i:iPT 01/01. /08 

9 I 	t( 
 

i.ni 	i'Liy 
31/1/88 

• t0 1 	1 ( 	I 	I L r 
C:LI. .(i..Iv 	IT • : 	. i.12.. 

Li 

I 	1(NU/'I 001 

1 iap.n 	Kr ET'1LLi 01 /t:/ci.: 

-idira 
ED O I Mt 	I (II 	/( 	I  

0C;ii)i . 1n;.r ffl.Ei 
ii .... tt • c 0i./01JO - >it::I 

(.:)i. 	1'e:i, 	,'tic.3 	t..II' 
. :.i 	(••II•) 

I,:,itIlt.,I:)  
¶5. riy;h.ci 

l.1s HILl) 0J. /0 1/88 
83K1 

L;UCiMLI) 01/01/88 
T. Mn;1bLtr . 	R.ihin 

iP:"MLl) 01/01. /131' 
13. iai;:ijrft1 

OUU1I..D 01/01/88 
91 Pbin Oh %cE 

IOTI1L.D 01101/813 
1:haçndr 1 	 a 

EDOWLD 0'j./01.  /tT 
• 1. 	., I/t:z 	rnrj 

313TI'II_ID (:11/01 ,'j13 
12 PcI1 	om 

O1IIL1) 01/c..) 	/138 
ME.fl1LI' 	1i 

$3h0mi..D tSl,'01/88 
• 1.4 13.'bu.i. 	Oil 	K.aiit;.. 

• * 	K&lcl 	lip 	:iue 	i; 	flCil owlEI 

.. . ............................................................... 
• 	F.1Ip 3 	vmi'I . I I; 	t:<c:i1;4.rIcIE 

-,•.......................... 
0 	r'.l • 

I. 



( 

: 	 \ 
::•;I, 	i 	1 . ~ 	 ... 

Ln:A:.r  
,, •vi 	t; 	u::J'. .1. L)OT ::. ,'(::I. 	/E 

4. I):1iJb..r'Lk 	cI,i;:i. 31•;'O T 01/0.1. 
;•___a.:L.. .)j. 	: .if. 	I:\Ic.:t 

. 	..;; 	)'Il.!I  

. ---- G ab : t:i ici 	. 

. 	i,:., .:;• 	:Lri 	•;•iH1ç;;;.;1 c)i. ,':1,')3 
.j. 	1 (h c. I, 	I.:iq )i'C1 ':E • 

).i•'&7 	ik;3 t'h I) 1 ,'(i./E 
MOT= ( 	j 	/( 3 	' 

, ___.i. ;i ;u1 r • • 

I':;t 	•ii 	I.i ';)c3'( , ',t•c 
: . 

i,:)h 	it; 	):::r.I 
• 	lk1. bin 	s:is;s,s,1 
• .3s's::i,sss,i. 

•2  1 !.* ., ; (::) n(-, ~ ,.~ f a.1  
• sLs,.s1 	3::rs:ssl. 3It)3 i M c):)./(.1. /E33 
• ::'..;.ç:3 	1. 	:;:. r::;'5'33.s..3. ):t  

• L.J':...is's:, 
• c:sc:;:i. 

r 	5513 	1 	8'.5' G DOTNAD  
• 

• iu1.s.n 	flrcJ DLi'3"l1 (.1.1/01 / 

• 	 __*.:;:i 	,. • f3:(3 L(1i.{I''ft> 01 ,'(.)l ,'i3 
Oh.isa 	K I.; 	snc:ss.a I Fl 3.12 0:[ /5:1 /83 

• hsw 	,c 	F: E3.)U1 M 01 /s:s :t /if.1 
V ol. fccsni 	Sorss1w 	I 

L.Ci ( 	1 

31)1:3'i"F/. 

• t)s, :1. ,j 51r1 	Ba iw hyy S DOTTZ 01 /0 
I 3 /05  /3 

• 
(',:s1pissan 1 	r;:,s::::s3.1;:sr. 

• 
 ac 	:: o:i. ,'))3/38 

Parluyial 	 . !3!iI:rr r. 1,o,t0/E2J 1i3: 
7. l.3ir.ss 	lil:t:/1:. 1:'ci 

•M l:..sLr1./! 	CM 	i..l1F:s.T SWITZ 15 /05/1) 
• 11)01• 
• 	:I) PHna 	I;j l:31'I)L 
• 	:3. 	:1. t. l../)1l°L 

5.3zsrs 

	

Kr 	T)i:t:s • 2 1. rs:,'31 
• 	1 	1 r 	sl 	s 	t 	l 	'  211 05 /5 

• 	J.5 .. (is.q: 	F:r 
s's 	1 	551 	5.11 	I lIs 	1 	i 5) 	/ 	'I 0 3 

• 	I-I:3:1 
	

Q,due 	to 	nm  

liP 
'Ij • 

• 	
• 	 } 	

,;•.•• 



k 
p U 

11 	 0 

/(H 

. 	
(C 

H 

. 	

. 

(2 

• 	
P r •ç 

•' 

IF 

FLin I.

'.I  

sw 

OJV  
' xe 

I 



• • ~ 	 _____________ 
• 	 .. 	 • 	

, . 	
t• 

• 	. 	I, 	• .• 4,f• 	•• 	
.• 	 .-.' 	 •. 

i• 	•.,"/•q_i.t. 

'•' 	 . 

kA 

':•' 	

. . • 	
(I 	

HY F Wx ••. ••- 

	

• 	Ii t j' I, 	 • 
• .• 

• • 	 •• 	

• 	OVENf1Er,T OF I lID ( 

" 	 EI.R7NEIT OF TELECOMI IUI :IC 	IONS \, OFFICE OF THE CH I F 
OENERI I1NFF TELECOM. S9(ii I PCLI I 	 tJLUD 	I 	GI JWi Iñl 	7010 0 7 

NO.RECTT_,731j6 	
Dated At (uw 	Li. th C 6tIi JUNE. t992. To 

. N, t)EOj, 
41JIStO1(L EN(INCF'l(P&) 

• (It*nervjj0 	Off i:er . 0/0 relec:. 0 	it: I: Mer 	'1'EZPu 

Ci 	BtJcrvirrig 	f]cer 	for 	S -  or'i 	Qt.i I 	y 
• ' 	Screen £00 	Ti for en try mi o r'c?strtjc tureci c 	r e 	c • H'NE 

. '• 
• 	 MECHIIC3 to h ht I ci on 2(j JULY • 1990 SUNDñy 

I ________ ,,__  .•. .• •• •.• •.-• - ---- -•• •.••-•..• 	 -  

I 
am drecd to Ifl1ma(e yo 	hdt the Como, nominated you 	th Suervjsjp0 

o( ficr for conduct irg th 	t'm, t- 

• noted 	Exarnir18 tb0 for th 	1 i Z P (.1 P 	C(l trt. to 	iti 	corrç L no, 
:fo1 ljg Oojnts mUy knd 	he ricij (or fur iher 

 
• 	 The VCflU e 	emirtjr rny kindly b 	rn ed 	to &ht 
• 	

, of fic 	00 or 	(Dr C 	TH 'JULY. 2.  The Oucs Lion Peprs m•, be coil cc ted from 	li'  0/0 the CI3t1. 

The Ansvier f1:, 	ray bc cal  CGMT. 	 Lic t,d from the (Ifl Ui 	U/fl LN Guiahj 

You 	are 	Lrfor 	r I(JCc 	t  m e n t 	for 	 rnfr 	fl(c 	ir 	U 
•s 	 hal ding 	a i h 	

•ir. 	cheduled 	• 	r h. 	(It. 
Statemént and other r 'I ev, ur- 	

S

to  
immediately 	a4t.er th 	• •.::r , ji,(t ion 	

.koo Id be sent 
 i 	

• List 	•: •',j 
permitted to appear th 	 ueamnijon 

copy of 	 •SChpUtjp of th Exa:i, 
1 

'; Spejmen 	
HALL PfRM1T ilI b  number of cdnd1cj. 	 fo"t:, dccl later on • 	 rU:t 

mate 	
s 

4 

II. fir sw,j 
Director IClc2(c- , :E1r?) 

	

far 	Chief 	Gener I 	i't,- 
f''itr

, 
 Circle : 	Gui - 	/UI 0c17 Copy. 02 _ 

• 1 	0GM ( dmr. ) • 	 \ Co -ordjn or  
2 The Te IPCQ I, 	

• Ci rc 1 e of f i c 	• 	h t I lIt L 	I Mandw r 1 EZPUR 3. The OTGe,l . ) 
. CicJp Of f 	f7 . Guwahati 

• 	

'• 

	

• I 	

• 	

ar (hieF GeneraL Mir,,opr ''• 	
:.;' 	 '5:)' 

 
C i r  c 	• 	GtlI4I 	I, 

' 	

, ( 
• (CL 	

/ 
• 	'• 	• 	• 	

" 	' I '"  I 	' 	 • 



-- 

fr 

ANNEXLIFE- Lt 
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i4 ru v 	r nine ri t 	of 	I n d i a 

IVIiri::(.ry 	f 	:p , fIflIflhrii , \ t;rIr 

I) epa r t inc n t; 	of 	T e 1 e corn 

Dated 11th Nov.1997. 

To 

All Heads of Telecom. C:i. r': le/Distt 

The l::hief I3neral Manaqers 

Mahanagar Telephone Niciam Ltd. 

Mumba i/New Delhi 

3ub: 	Exercise of 	fresh option 	for entry in to the rcstru':tured 

u:adres of Tcicc':qn Technical Asstt . and Phone Me':han i cs 

Sir, 

A kind referen':e is invited to this office letter of 

even N':'.252-1/91 STN(PT) dated 27.4.94 reqarding calling of 

options and preparation of ci iqil::i 1 ity 1 ist for the re':ontruc-

tured cadres. A Nc' . of rc? ferens::es are be i ncj re':::ii ved from v a r i ou 

field units/i ndivi duals requesting for allowing one more chance 

to opt for the restru': turc?d ':adres who could not earl icr oxen: ise 

their opt ion within stipulated time for one or other reason. The 

matter has been considn'ed in details and I am directed to ':onvey 

the approval of Telecom I::c'nim i ss ion as under 

Fresh opti':'n will be called from the eligible officials 

in the feeder cadres for entry in to the restru':tired cadres of 

the Phone Mechani:s,TTAs and Sr .TOAs. A time limit of 3 months 

from the date of issue of this letter may be giver'i for re':eiving 

thwoptions.  

20 
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• 	 In respect; of phone mechanics, while option can be 

u:ai led from the Gr-t) /Recj..iar MazcJcu':'rs/casual rnazdo':'rs/TSMs ala.':' 

but they 

Li nemen are appointed as Phc'ne Ilechan I ':s . 	 V 
-1 1 cit her terms and condj t ions circulated vi de this 

office letter No:52-1/91-9TN (Pt) dated 2:7.4.94 Wi, ii remain 	1 

unchariqed. 

It may be ensured that these orders are qiven wide 

publicity so that all eliciible ofiii:ials, who wish t':' switch 

over to the restru':tured cadres, can exer':ise their options in 

stipulated time. Opti::uns once exercises will be treated as final. 

This will he the last opportunity for giviny opt ions for restruc- 
 
- 

tured c:adres.. 

Yours faithFully 

(F1.N Singh) 

(sstt.L)irectc'r iieneral STC) 

cspy to 

FF8 to i::I - j rman Telec'::'mn ,:i::,minisii::n 

FF8 to Member (13 ) / fdv i sor(I•w:E ) 

SDDI3• (E)/DDI3 (Trq)/DD'3(P:) 

AD'3 (STN ) /DG (TE ) 

I3uard File 

G. sl 1 rec':'qnised kJnic'ns/Federat i'::'ns. 

01- 



CE1L ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No0 157 of 98 

Date of Order: This the 7th Day of July 1999 

HON'BLE MR.JUSTICE G.l  ANQLYINE, ADMINISTRATIVE MENBER 

il Hr.Arabinda Halo! & Ors. 	••• 	..• Applicants 

By Advocate Mr. B,K.Sha.rma, Mr.S.Sarma, Mr.U.KNa.ir  

_vs_ 	•0 

1. 'Union of India 	 ' 
Represented by the Secretary to the 
Governrnent of India, 

• 	Ministry of ComjnjcatjOfl, 
New Delhi-i 

2.1 The Chairman, Telecom Commission, 
5ans5r BhaWafl. 
New elhi 

3. The Chief General Manager,(Telecom) 

• 	Am Circle, Ulubari, 

1 Guwahatj..781007 

400 
The Telecom District Manager, 
Department of TelecorflrfltlfliCation 
Tezpur-78400  

5.1 The 'ivisio1al Engineer,(P&A) 
Department of Telecommunication 
Office of the Telecom District Manager 

Tezpur,SSaIn 78OO10' 	 000 	
•• 	Responde±fts 

• 	
ORDER. 

SAtGLYINE, MEIER(A): 

213 applicantS submitted this Original pplicati'Ofl 

jointlyo A test known as Second Qualifying Scre'eni Test 

fo entry into r.estructUral cadre of Phone Mechanics was 

scheduled to be held on 26-7-98. According to the appliCaflt3 

they were eligible to appear in the said test. However, 

thêy were not called to appear in the Test. although, 

acording to th, they were to be. given a chance on the 

stirength of the letter dated 11-11-197, Annexure 4, Issued 

b , 'e Department of TelecornmUfliCationse The,efóre, they 
4. 

'subritted this original ApplicatiOn. In this appiicati i 

t1- ey have prayed for a direction on the respondents to 

co ntd/- 
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allow th to appr in the Test. 

Heard 
counsel for both sides0, The Test schGdUled 

to be held on 26-7-98 was postponed until further order 

I Since the examination was postponed indefjnjt7 the 

)iginalApplication is disposed of with a direction to 
 responde5 to scrutinise the eligiblity of 'the 

/'~applicants to appear in such test and, if the ap1jnts 
are pound eligible, they may be allowed to appear in the 

postponed examination when it is rescheduled 0  
• 	The application is disposed of0 No Costs0 
- - --- - 

4 
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IN THE 

fraI AdmimwOva Trib*I 

t I6MAY2WI 

Ouw: 	C 

(fJcj 

\ ç  

TRIBU1AL 

GUAHAT I BENCH :::: GIIWAHAP I 

O.k. 	6 OP 2001 

Shri A. Ha].oi & Ors. 

Applica±Its. 
— Vs- 

Union of India & Ors. 

Resp3.ent_S 

( written Statements filed for Respondents No .1 to 4 

The 1ritten Statements of the abovenoted respori-

dent 8 are as f011OWS : 

I • That a copy of the 0 .A. 6/2001 ( hereinafter 

referred to as the "application")has been served on the respon- 

dent s • The respondents have gone through the same and under stood 

the contents thereof • The interest of all the respondents being 

common and similar, the respondents have the common iritten 

statements for all of them. 

2 • 	 That the statements made in the app heat ion which 

has not been specifically admitted, are denied by the respondents. 

30 	 That with regard to the statements made in Para 1 

of the application, the anserin.g respondents state that the 

applicants were allowed to sit in the screening test held on 

07.05 .2000 on a provisional basis as their status is still under 

dispute. These applion1js are casual Mazdoors and Temporary 

status was granted to them on a provisional basis pending 

verification of their eligibility. This was done to safe guard 
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the interest of the applicants in the event of their being 

found fit. The result of the test In respct of the appli-

oarrts has been withheld till a deoision iarriyed at-about 

their eligibility for grant of Temporary Status on the basis 

of investigation being conducted by C.B.I. 

4 • 	 That with regard to the statements made 

in para 29, 3, 4 and 4 .1 of the application, the respondents 

have no comments to offer. 

5. 	 That with regard to the statements made in 

para 4.2, the respondents state that the applicants' status 

is still under dispute and a formal Investigation by the CBI 

into the circumstances leading to their engagement as Gasual 

}4azdoor and subsequent grant of Temporary Status on a proviài-

onal basis is still under way and is subject to out come of 

CBI enquiry. na 

The applicants were initially not allowed to 

appear in the Screening Test as their present status as TSM 

is provisional. However, on a second examination of the whole 

matter they were allowed to sit in. the Pest on a Provisional 

basis subject to their eligibility for grant of Temporary 

Status being confirmed on the basis of ongoing investigation. 

6. 	 That with regard to the statements made in 

para 4.3, the respondents state that the Scheme referred to 

in Pam 4.3 is aimed at granting the specified benefit to 

those casual mazdoors of the Department who have put In at 

Least 1 (one) year of service as on the date of introduction 

of the scheme. 
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7 • 	 That with regard to the statements made in 

para 4 4, the respondents state that after the introduction 

of the scheme in 4969, the respondent Department reviewed 

the cases of all casual labourers and granted the benefit 

to those who fulfill the eligibility conditions. The appli-

cants were no wherein the pioture when the review was done 

in 1989 -199 0  • These applicants were not in the scene at 

the time of subsequent review up to 1995 

TDE Tezpur issued the order dated 27..96 

for provisional grant of Temporary Status to the applicants 

which is an indication that theorder is not final and subject 

to iirtber scrutiny. Such a provisional order can not be 

taken as absolute until it is replaced by a final order • Till 

that time the applicants will perform the duty of TSM and 

draw wage on a provisional basis, without any cumulative 

or consequential benefit. 

8. 	 That with regard to the statements made in 

para 4 .5, the respondents state that the Annexure-'3 letter 

dated 26.06.98 is an order issued by the CG11P GHY nominating 

D (P & A), 0/0 the TDM. TeZpur to function as supervising 

officer for Tezpur Qentre for Screening Test which was 

initially Scheduled to be held on 26.07.980 

9 • 	 That with regard to the statements made in 

para 4.6, the respondents state that according to the Recruit-

ment rules, the Temporary Status Mazdoors are also eligible 

to sit in the screening test for promotion to Telecom 4echanjcs. 

The qualified candidates of the screening test are wait listed 
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according to their inter-se -seniority for training and promotion 
against future vacancies of Telecom Mechanics as and when arises. 

Mere passing the test does not guarantee the promotion to Telecom 

Me chaics. 

10. 	 That with regard to the statements made in 

pam 4.7, the respondents state that as already explained in 

foregoing Paras the applicant casual labourers were granted 

the Temporary Status on a provisional basis and the same is 

yet to be confirmed due to OBI case going on • At the present 

state, they cannot be treated as TSN for the purpose of promo- 

tion to Telecom Mechanics. 

Depending on the oat come of the ongoing inves-

tigation by CBI, the order conferring the Temporary Statue to 

the app1icats will be reviewed and modified and final order 

will be passed after conferring the Temporary Status or with-

drawing the provisional status. 

11 • 	 That with regard to the statements made in 

pam 4 .8, the respondents state that the applicants are provj 
sional PSM5. These casual labourers were abruptly granted the 

Temporary Status on a provisional basis pending verification 
of their eligibility for grant of such Temporary Status. The 

matter is at ill under cloud and the CB I is inve at igat ion into 

the circumstances leading to the engagement of huge Casual 

Mazdoors without any selection procedure and their abrupt grant 

of provisional Temporary Status. The CBI is also looking into 

the correctness of the certificates issued by various filed 

officers on the basis of which Temporary Status was granted to 
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to the applicant. 

Daring the pendency of the investigation and 

till the provisional order is oonfirme4n_rev1j, the appll 

cants cannot be extended the benefit of further promotion. 

12. 	That with regard to the statements made in 

para 4.9 and 4.10, the respondents state that the provisional 

temporary status was conferred on the applicants under PDE/ 

Tezpur Memo No. X-1/CPMP/96 -97/Oon.7 dated 27. 05.96. The 

records accompanying the memo show that all the applicants/ 

casual majdoors were in, or around January 1988 and have been 

working cont inuou sly. The existence of such 	uge number 

of casual rnaj doors from as early as 1988 was not kx,.oi to 

this office till 4/97. On the contrary, the periodical 

reports received from Pezpur SSA till 1997 clearly indicates 

that no casual Majdoors had been engaged in Tezpur SSA after 

31.03.1995. Apart from that, the PDB Tezpur in his special 

report dated 30.08.96 had categorically stated that no casual 

mazdoor has been engaged in Tezpur Division after the imposition 

of ban on engagement of casual Mazdoor. 

The information available in this office as 

above is a clear indication that the persons/applicants were 

not working in the Department from 1988. On further enquiry 

it is found that the TDi, ThZpur relied solely on the post 

fact Certificates issued on the Line staff and countersigned 

by SDie • He did not insist on the corroborative records like 

lvi .Rs, paid vouchers, employment Exchange Sponsorship etc. 

for veri±'ing the claims be fore conferring the Temporary status. 
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Because of the above apparent anomaly the 

TD, Tezpur was instructed under this office letter No • Rectt. 

3/1O/Loose/?T.V dated 18.09.97 to cancel the order of conferment 

followed by a detailed verification on the basis of authenti-

cated record to identify the Casual Mazdoors eligible for the 

grant of Temporary Status. 

A copy of the letter is annexed herewith and 

marked as Annexure - l 

Thereafter the TD, Tezpur terminated the 

provisional Temporary Status under his Letter No. X-1 /CMPP/96-97/ 

Con.7 dated 20.1 0.97 as initiated the verification process. 

A copy of the letter is annexed herewith and 

marked as Annexure R. 

While the above verification was going on, the 

appliôants on 19.11.97 stormed into the chamber of TDM, Pezpur 

and created unruly scenes and compelled the TDM, Tezpur under 

threat of dire consequence to cancel the order dated 20.1 0.97. 

The TDM, Tezpur become a victim of the circumstances and was 

forced to put his siature on he letter No. X -I/CMPT/96-97/ 

Con. 7 dated 19.11 .97. Thus the cancellation order dated 

I 20.10.97 was got cancelled illegally to restore the Provisional 

Temporary Status conferred under letter dated 27. 	.96. 

A copy of TDM, Tezpur No. TDM/Tez/1001/ confl- 

dential dated 19.1 1  .97 and a copy of memorandum 

dated 19.11.97 are annexed as Annexure- Riii 

and Annexure B-XV respectively. 

The applicants have restored to vionce and 

unlawful activities to disturb the process of verification. 

They have compelled the TDM, Tezpur under threat to issue the 

1• 
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letter dated 19.11 .97 thereby regaining the Provisional Tempo-

tary Status. No right can accrue to the applicants from the 

position acquired unlawfully and under threat. 

It is a conspiracy against the Department by th 

applicants in connivance with a handful of Departmental Govt 

Servant to gain employment in ii le4ai. manner. 

There were several complaints in this regard 

from various forms and thus the C.B.I. has begum investigation 

in the case and has taken the records to their custody. The 

investigation is still inconclusive. In view of ongoing 

investigation the Department is refrained from any further 

action till such time as the final reports of findings is 

received. 

The CBI is investigating into all aspects of 

the case and expected to dig out the truth • As and when the 

finding report is received from the CBI the Department will 

take action against the offenders and regulate the status of 

casual maz door s/applicant s on the basis of correct and au-then-

ticajed records. The casual mazdoors/applioants who may be 

found to be entitled for Temporary Status, the Department will 

take care of them and will try to extend all permissible benefits 

to them. 	That the present application is ill conceived of 

law and mis-conceived of facts and hence liable to be dismissed. 

That the applicants tried to get undue advantage t. Their cons - 

and discouraged ,  -there being no provi- 

sion at all of such muscle power theory. They should also 

dire cte d to wa it for out come of CB I Inve et igat ion. 



T1e e-opy of cor re 	denoe vith•siare 

anne 	 eue--. 
V. 

That with regard to the statements made in para 

5.1 to 54, the respondents state that these are no grounds 

under the above facts and circumstances of the case and these 

can not sustain in the eye of law. Hence the application is 

Liable to be dismissed with cost. 

That the respondents have no comments regarding 

the statements made in para 6 and 7 of the application. 

iç. 	That with regard to the Statements made in Pai'a 

8.1 to 8.3, the respondents state that the applicants not 

entitled to any relief what soever as prayed for and the 

application being devoid of any merit is liable to be dismissed 

with cost. 

it is, therefore, prayed that Your 

Lordships would be pleased to hear 

the parties, peruse the records and 

after bearing the parties and perusing 

the records, shall further be pleased 

to dismiss the application with cost. 

Verification... 



VER IPICAT ION 

I, Zhr i Gj c -yt s 	 , present ly 

working as Jr 	cy 	 being 

competent and duly authorsed to sign this verification do 

hereby solenin].y affirm and state that the statements made in 

para 1 ko H, 13 fo I 	 are true to my knowledge 

and belief, those made in para 2_ 	 being matter of 

records, are true to my information derived therefrom and the 

rest are my humble submission before this Hon 'b le Court I 

have not suppressed any material fact. 

And I xg sign this verification on this I th 

day of May, 2001 9, at Guwahat i. 

U-~'Vt~ 
Dec larant. 

ccI. Dt?ocfc'r Taacom tLcya. 

0/0 the. C. 0. M. TeIecoc 
im trc1o. Gøwtut' -7 I (UY' 
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Govur'nein b of md I a 

rJeprt.tnerit. of Fe 1 CCOfflIflLfl iCatiL)n 

Off ice of The Ch if Gei'er1 F1r 	Cr To1ecOirISSf1I Circle. 

1 	
U1Ubri Oujahati7 

• 	N.Rect.t3/iO/L000/Pt. 	'Dated at-Guahati the' lB9- 

ro 

Sri B.K.Goswainl 
Telecom Dist. Manager, ,':: 

...... .......... 

Sub 	 ConfermontOfTemP0 

Fef;- 	 TD,T71 Pleno No. X_1/CMPT/TA/COflf.' 7-98/38 dated 
7-4-97. 

Th6 cD5 15 examined.1E] the context of' the reports 
eubritted by Tezpur during the' preceding years wherein he con-
cistontly mentioned that no Casual tlazdoor has beer) engaged in 
the Tozpur SSA afer 31-3-85. It follows from these reports that , 

thee is no Casual azdoor in th 	SA.ObVioUSlY 
there sho4d Il  

notln the normal course, ar1se-a;':tiPfl 	eceesiating the, 

confeiment of Temporary statue 

The TemporarY otatuS has been confored eololy on 
the basis of post facto certificate: lued by, line otaff and 

unterslgned by SDEs. AuthenticitY of those certificates has not , 

been verified from tioster foil paid voucher There Is also no 
supporing record indicating the spopsorshiP of E!mploymeflt Ex-
change. The absence of these vital reord8 has furthor compllCab f 

od'the issue and gives room for foulplay. 	 r1  

• H 	
- 

- 	Ii view of - the above,OmallY it.has been decidedL,' 

to Icanceil the oj-derconferriflg the"±emPor8rY statu8 This 8hould, 
be followed byal renewed exercIaetpldefltlfY'.tl' Casual Mazdoors 
entitled for Temporary statuS on'tho basis of • authenticated' 
records as Bhown above. The exercise :has,t0•be completed within ai4, 
period of one month.Simulteno81Y.th'9 ice who engaged  theI ; " 

	

CaDual 	tlazdOOrf3 in defiance of' the ban • order should 	be1 
identified I have been directed to request you to take action on, 
the above line and to send detailed report in confidence. 

	

H 	• 	', 	- 
'(A.K. -heleng) 

Ast3tt. General pianager(Admfl) 

- • 	
0/0 The, Chief General Manager, 

) 	 • 



it\ 	r'—Q 

20 

•. 	A 	 .:y /Co. I. 	 ,. 	 1ic''.:• 
xfr 	;'.'•' 

QA 
Q. 

3II 
0çcQ 	

o 
-j 

ANi 
1 	

\) 
4\Q 	DE(Tp 

(L 

I Cn 	( 

I 	 ç 
	

1 	 ' 
21 

I
)f 

L k 	1YQ 

A 

Cw 	
(& 

I IL 

I.  

A .  
., 

• 	,,•. 
I 	 I.  

I 	

- 

• 	•, 
•1''I•'c !' 

C.tpj 	ku 
-S 	°; ci 

:'• , 4i 	
••'• 

fj 
9 	LLt 

tj 

-14 

2 	r)r 
) 

3 	) l 	( \r\ 	

I 

• 	• •• 
A 

/ 

1\ 	p 	
I 

................ 

c1 

I.••I,II 

)\• L'') 	0 

0• 	. IA 
00 



I ' 

I; 

"ii  

(Vi 

L)BPARIMENf OV TBLEOMMUN1?t6tS 

( 	 t 	 r 
"CD '1 J12- 	 7iL'eL. —791007 

7 & 1 V) t 
tzL Jt Niv 2 97 

I 	
Subjeci 

vo 

I 	
-!4 q- c 	7 ' • 

	

CC4 	 fiat 
/, c-A1 

C 	7 	
10.  

4 .•...  

	

- o_ 	J•• 	/ 

	

d1/ kfr 	,tJQc 

',t4-t/ 1:fr 	 •• 

• 

- cvrv4 
 

- 

"7 

	 4b.  

	

'i• ,91,VLQ4t 
•cu-a 

) 
LQJbW3 	

bc4 ;ç 

Con -7 xt 
it 

v 	 ' 	 A)Uu4L 	
• :A' 

24 	fO 

	

iu 	
S2A 	

Q() 	37 

(O' 

Il. 1!  

\V:'
,<)v\ .• c_/ 

L I ) 

• • •7- 

_•,•••\ 

0 • •• 



1 - II 7 •M 

.1) 
1it 	 DlriCt 	MAc 

. ;• 

'tr 	 I.cd 	j;;% 	I:c:,t t1L 	V)U 	 wi 4l1wrl, 
'1nprArY 

Wt 
X-1 	

;h I:icI 	arti 	i:f 

	

iA 	f r$m 

2 	
a1 

(O 	4 	 wh 	y' 	bizirl 	t h 
' 	md 	' siii 	th 	v 	c'd ict 

c ii1 	A tu 	i 	c 
u.s; t 	r 	v i.i 1 a 
h . u r it 	T, tv 	 1 . 

Aid v Alt,( p 
UThj r1 ) 	 ? d 	f1 ? 	 Wi3 

h 	L 
u lv n,t 	tr 

u J" 	crnuth 
p1 tn Lfl  ' ii 	rt 	1 

u 	if 	I h 	esp 

	

- 	• 	. 	l• 	i 
I 

. 	. 
j 14  

itç' 	in 

UY  

u .  
.T') 	•I 

r() 	•:.•(• '' 

I' 	• 	,)> 

• 	: 	.., 	; 

.. 	••.- 

.• 	. 

c( 

•j 	 : 

I . . 

'11.;-tti f ii th (ui J.y, 

\ 

t) 	 . ..t •  

r1c 

IV 

evt 
,  

• 	.• 	 . 

1'. I 

I 	•' 	. 	 - 

	 I 	

) 

4 	 I 	4 ' 	ti 	II L1  


